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आदेश/O R D E R 
 
 

 

PER NARENDRA KUMAR BILLAIYA, AM: 
 

This appeal by the assessee is preferred against the order dt. 

22/06/2023, by NFAC, Delhi, pertaining to Assessment Year 2019-20. 

2. At the very outset, the ld. Counsel for the assessee brought to 

our notice that appeal in ITA No. 1462/Mum/2024, has been filed 

physically and has been heard by the Tribunal on 27/06/2024. 

Therefore, the present appeal which has been filed electronically 

should be treated as infructuous and accordingly dismissed. 

3. We find force in the contention of the ld. Counsel for the 

assessee. This Tribunal on 27/06/2024 in ‘A’ Bench, has heard the 
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appeal of the assessee in ITA No. 1462/Mum/2024 for AY 2019-20. 

The present appeal being a duplicate appeal is treated as infructuous 

and dismissed as withdrawn. 

4. In the result, appeal of the assessee is dismissed. 
 

Order pronounced in the Court on 10th July, 2024 at Mumbai. 

       

  

 
(RAHUL CHAUDHARY)     (NARENDRA KUMAR BILLAIYA)            
JUDICIAL MEMBER                   ACCOUNTANT MEMBER                             
                 
Mumbai, Dated 10/07/2024                     
*SC SrPs*SC SrPs*SC SrPs*SC SrPs    
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